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HRAT IS SN ATfereRoT
NATIONAL HIGHWAYS AUTHORITY OF INDIA
(Ministry of Road Transport and Highways, Govt. of India) e
Piu Ramabn ¢/o RO Jammu, House No.315, Sector —1, Channi Himmat BHARATMALA
ROADTO PROSPERITY

NHAI/PIU-Ramban/2019-20/11001/ b/)_(,“ 16.07.2020

To,
M/s Hindustan Const. Co Ltd.
Gund Tethar, P.O. & Tehsil Banihal

Distt. Ramban, Jammu & Kashmir
Pin - 182146

Sub: Four Laning of Ramban to Banihal section of NH-44, from km151.00 to km
187.00 in the State of Jammu & Kashmir under NHDP Phase Il — Amresh Singh
V/s Union of India .

Sir,

Ref: 1. your letter no HCC/RBRP/2020-21/3061 dated 09.07.2020.
2. AE Letter no S-PD-GECPL-AD/3256 Dated 29.06.2020.
3. This office letter no NHAI/PIU-Rbn/2019-20/11001/4132 dated 27.06.2020

Kindly refer the above mentioned subject and reference, the report
submitted by you as refer at S.no 1 is not on the merits and facts.
The Parawise objections are as under:

1. Kindly refer this office letter refer at S.no. 3 in which District Magistrate order
no DMR/711-15 dated 30.11.2019 enclosed for removal of illegal dumped
malba dumped from river Chenab but reply is still awaited.

2. The dumping of mulba directly into River / Nallah as reported by authority vide
letter refer at S.no 3 and AE at S.no. 2.

3. It is requested to take up the matter regarding recommendation by NGT for
construction of RCC wall for better appreciation of the chairman NGT.

4. You are requested to identify the new locations, so that matter may be taken
with concern authority.

5. You are requested to submit the report as per facts of Grounds/ Site so that

same can be send to concern authority
W
Proj)e ir ﬁﬁff?fa""’
PV

Early action in this matter are requested.

Enclosed:

Copy to:
1. Regional officer NHAI Jammu - For information

2. M/s TPF Getinsa Euroestudios S.L. in association Rodic ConsultantsPvt. Ltd.
Ramban, J&K- For information.
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TR SR ITOTATT YTfRrepNor
NATIONAL HIGHWAYS AUTHORITY OF INDIA —
(Ministry of Road Transport and Highways, Govt. of india) Bgf‘ﬁo’g ?&fﬁka
PIU Ramban C/o RO Jammu, House No.315, Sector =1, Channi Himmat

Reminder III
NHAI/PIU-Ramban/QOlQ—QO/l1001/((g?/i 29.07.2020
To,

M/s Gammon Engineers

& Contractors Pvt. Ltd.

H.no 92 Sec No 03, Channi Himmat
Jammu 180015,

M/s Hindustan Const. Co Ltd.
Gund Tethar, P.O. & Tehsil Banihal
Distt. Ramban, Jammu & Kashmir
Pin — 182146

Sub: Four Laning of Udhampur Ramban section of NH-1A (now NH-44) from Km
67+000 to km 89+000 and km 130+000 to km 151+000 on EPC mode in the
State of Jammu & Kashmir under NHDP Phase II- Unauthorized Muck dumping
from Nashri to Banihal.

Ref: 1. this office letter no NHAI/PIU-Ramban/2019-20/11001/4202 dtd 07.07.2020
2. this office letter no NHAI/PIU-Ramban/2019-20/11001/4032 dtd 09.06.2020.
3. this office letter no NHAI/PIU-Ramban/2019-20/11001 /3048 dtd 28.05.2020.
4. this office letter no NHAI/PIU-Ramban/2019-20/11001/3045 dtd 27.05.2020.

Sir,

Kindly refer the above subject and reference, your reply as directed by District
Magistrate Ramban is still awaited. The removing of extra muck dumped from river
Chenab other than dumping site is still awaited. As per order of District Magistrate
Ramban the removal of extra muck be compiete within two months, but till date you
have not start the work nor submit the works program. Due to non-start of work this
office will have no other option than request to District Magistrate to submit the
estimate from the J&K (UT) agency expertise in this field at the risk and cost of M /s
GECPL & M/s HCC and same amount will be deducted from you SPS for payment to
the agency engage for this work by J&K (UT).

Contd. on Page no 02

gerd HIgiad: Sfi—5 vd 6, Gaei—10 EIRPT, 9% [qee—110075
Head Office: G-5&6, Sector-10, Dwarka, New Delhi - 110075



ARART M 1o/t yrfdrepvor
NATIONAL HIGHWAYS AUTHORITY OF INDIA —
BHARATMALA

(Ministry of Road Transport and Highways, Govt. of India)
PIU Ramban C/o RO Jammu, House No.315, Sector -1, Channi Himmat TR

Therefore, you are requested to do the needful as directed by the District
Magistrate Ramban within seven days without fail.

Kindly treated this reminder as final. In case of fail this office will proceed further

as mentioned above.
Pum

- Projec'ﬁ%' &a | ¥°
Encl: As Above PIU Ramban.
Copy to:-
1. District Magistrate Ramban - For information.
2. Regional Officer NHAI Jammu- For information.
3. M/s TPF Getinsea-Euroestudios, S.L. in association with Segmental

Consulting & Infrastructure Advisory (P) Ltd. - for information.
M/sEuroestudiosS.L.in association Rodic Consultants Pvt. Ltd Ramban — for

information.
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